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CASE LAWS

| civiL

Delhi High Court: Karate athletes should not lose international opportunities due to
federation disputes

Akshay Mahara vs. Union of India & Ors., Dated: 15.06.2026 (MANU/DE/4449/2026; 2026: DHC:
5123-DB)

The Delhi High Court has held that Indian karate athletes cannot be made to suffer or miss
opportunities to participate in international competitions because of ongoing governance
disputes and the absence of a recognised National Sports Federation for the sport. Emphasising
that the interests of athletes must remain the foremost consideration, the Court directed the
authorities to work out an appropriate mechanism for athlete selection and international entries until a
recognised federation is established. It observed that administrative and governance issues should
not come in the way of athletes representing the country at international events.

| commERcIAL

Delhi High Court: Debarred bidders cannot take part in tender process

R.K. Jain Infra Projects Private Limited vs. National Highways Authority of India, Dated:
15.06.2026 (MANU/DE/4451/2026; 2026: DHC: 5126-DB)

The Delhi High Court has held that a bidder debarred from participating in tenders cannot be
allowed to submit a bid merely because the contract under the tender is scheduled to
commence after the debarment period expires. Dismissing a writ petition filed by an infrastructure
company, a division bench of Justice Tejas Karia and Justice Madhu Jain ruled that the crucial
factor is whether the debarment order is in force on the date fixed for submission of bids, and not the
date on which the contractual work is to begin. The Court observed that a bidder remains ineligible
to participate in the tender process so long as the debarment order continues to operate at the time
of bid submission.
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| consTiITUTION

Supreme Court: Right of pedestrians to use footpaths Is fundamental right

Maniyar lliyas @ Shaik Riyaz & Anr. vs. P. Ayyappan & Ors, Dated: 19.06.2026
(MANU/SC/0643/2026; 2026 INSC 647)

The Supreme Court has held that the right of pedestrians to safely use footpaths is a fundamental
right under Articles 19(1)(d) and 21 of the Constitution and must prevail over the movement of
motorised vehicles, while stressing the urgent need for a statutory framework to formally recognise
and protect this right and ensure that its violation attracts restitutionary remedies; the observation was
made by a bench comprising Justice P S Narasimha and Justice Atul S Chandurkar while hearing a
case arising from a fatal road accident in which a five-year-old child was killed after being hit by a
tanker while walking to school with his father, and the Court enhanced the compensation to
T11,44,628 to be paid within two months.

| cRIMINAL

Bombay High Court: ICC cannot hear POSH complaint over incident in shared public
transport

Siddhesh Pradeep Satpute vs. State Bank of India & Ors, Dated: 16.06.2026
(MANU/MH/4981/2026; 2026:BHC-0S:13187-DB)

The Bombay High Court has held that an Internal Complaints Committee (ICC) cannot entertain a
complaint under the Sexual Harassment of Women at Workplace (Prevention, Prohibition and
Redressal) Act, 2013 (POSH Act) when the alleged incident occurs in a shared public transport
vehicle that is not provided by the employer. Quashing proceedings against a banker accused of
inappropriate conduct towards a woman while travelling in a shared autorickshaw to work in Mumbai,
a division bench of Justice Suman Shyam and Justice Firdosh Pooniwalla observed that the POSH Act
extends to incidents occurring at the workplace or during travel in employer-provided transportation,
but does not cover incidents in public transport unconnected to the employer. The Court therefore
held that the ICC lacked jurisdiction to inquire into the complaint under the POSH Act.

J&K and Ladakh High Court: Rape conviction cannot be sustained when medical
evidence does not prove penetration

Showkat Ahmad Seer vs. UT of J&K Through Police Station Qalamabad, Dated: 16.06.2026 (
MANU/JK/0490/2026)

The High Court of Jammu & Kashmir and Ladakh has held that a rape conviction cannot be
sustained where the prosecution fails to prove penetration beyond reasonable doubt and the
medical evidence does not support the allegation. Altering the conviction from rape to attempt to
rape, the Court observed that while the evidence established a determined attempt to commit the
offence, the essential ingredient of penetration was not proved. It further held that the testimony of the
prosecutrix, though important, cannot be treated as unquestionable proof in every case and must be
carefully examined along with the medical and other evidence on record.
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Patna High Court: Police brutality cannot be ignored; orders FIR against Station House
Officer over custodial torture allegations

Manish Kumar vs. State of Bihar & Ors., Dated: 16.06.2026 (MANU/BH/0563/2026)

The Patna High Court has directed registration of an FIR against a Station House Officer accused of
brutally assaulting a man and allegedly causing fractures in both his legs. The Court observed that
failure to act against allegations of police brutality could erode the rule of law and warned that
unchecked abuse of power by law enforcement cannot be tolerated in a democratic society. Holding
that directing the victim to pursue other remedies at this stage would amount to further injustice, the
Court ordered registration of the FIR and stressed the need for accountability in cases involving
allegations of custodial violence.

Chhattisgarh High Court: Rape accused can be held responsible for victim’s suicide if
trauma from assault led to victim's death

Vijay Kumar vs. State of Chhattisgarh, Dated: 15.06.2026 (MANU/CG/1175/2026; 2026:CGHC:23801)

The Chhattisgarh High Court has held that a person convicted of rape can also be held guilty of
abetment of suicide if the victim takes her own life as a result of the trauma, humiliation, and
emotional distress caused by the sexual assault. The Court observed that rape can severely affect a
woman's dignity, self-esteem, and ability to face society, and such consequences may be sufficient to
drive a victim to suicide. In the case before it, the Court found sufficient material to conclude that the
victim's suicide was directly linked to the rape committed on her, thereby attracting the offence of
abetment of suicide under the law.

Madras High Court: Consensual romantic relationship with minor is not defence in
POCSO cases

Arumugam vs. The Deputy Superintendent of Police & Anr, Dated: 15.06.2026
(MANU/TN/1630/2026; 2026:MHC:2112)

The Madras High Court has held that an accused cannot avoid liability under the POCSO Act by
claiming that he was in a consensual romantic relationship with a minor. The Court observed that
the Act does not recognise the consent of a person below 18 years of age and provides no exception
for romantic relationships involving minors. Rejecting the argument of a 19-year-old accused who
claimed that the relationship was consensual, the Court emphasised that the primary objective of the
POCSO Act is to protect children from sexual offences and that a minor's consent has no legal validity
under the Act.
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I INFORMATION AND TECHNOLOGY

Delhi High Court: Government can block entire online platforms under IT Act when legal
conditions are met

Telegram FZ LLC & Anr. vs. Union of India & Ors., Dated: 19.06.2026 (MANU/DE/4463/2026;
2026:DHC:5145)

The Delhi High Court has upheld the Central Government's power under Section 69A of the
Information Technology Act to block an entire intermediary platform, and not merely individual
posts or content hosted on it. Dismissing Telegram's challenge to the temporary blocking of its
platform, the Court held that the term “information” under the IT Act is broadly defined and includes
software, computer programmes and applications. Therefore, when the statutory conditions under
Section 69A are satisfied, the government can lawfully block access to an entire platform and not just
specific content hosted on it.

| PROPERTY

Supreme Court: Court cannot compel property owners to accept compensation instead
of relief sought in suit

Rajat Kumar & Ors. vs. S.D. Adarsh Jain Kanya Mahavidyalaya, Sadhaura & Ors., Dated: 19.06.2026
(MANU/SC/0642/2026; 2026 INSC 648)

The Supreme Court has held that a court cannot compel a property owner to accept monetary
compensation in place of the relief specifically sought in a civil suit when no claim for damages
or compensation was made by the plaintiff. Setting aside a Punjab and Haryana High Court
judgment, the Court ruled that the High Court erred in replacing decrees directing removal of an
illegal wall and lintel with directions for payment of compensation based on valuation of the disputed
structures. The Court observed that the legal heirs of the plaintiff could not be forced to accept
monetary relief that was neither sought in the suit nor consented to by them.

I RIGHT TO INFORMATION

Supreme Court: Lokayukta police investigating corruption cases cannot claim
exemption from Right to Information (RTI) Act

Special Police Establishment vs. Kamta Prasad Mishra & Others, Dated: 15.06.2026
(MANU/SC/0638/2026 ; 2026 INSC 644)

The Supreme Court has held that the Special Police Establishment (SPE) of the Lokayukta
Organisation, which investigates corruption-related offences involving public servants, cannot be
treated as an “intelligence and security organisation” and therefore cannot claim exemption
from the Right to Information Act, 2005. Upholding a Madhya Pradesh High Court order, the Court
directed the SPE to disclose information sought under the RTI Act and struck down a State
Government notification that had granted the agency blanket exemption from the Act. The Court
clarified that agencies investigating corruption cases do not automatically qualify for exemption from
transparency obligations under the RTI law.
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| sERVICE

Bombay High Court: Bringing police to office and filing a complaint over routine transfer
amounts to misconduct

Abhyudaya Co-operative Bank Ltd. vs. Smita Virendra Patil Dated: 18.06.2026
(MANU/MH/4962/2026; 2026:BHC-AS:24526)

The Bombay High Court has held that an employee who brings police officers to the workplace to
challenge a routine transfer and makes allegations against the employer before various
authorities can be guilty of misconduct. The Court observed that transfer is a normal incident of
service and that using police intervention to harass the employer over such a transfer is unacceptable.
It further held that making serious complaints against the employer to both relevant and unrelated
authorities solely because of a transfer may also amount to misconduct. Based on these findings, the
Court ruled in favour of the bank and upheld the disciplinary action against the employee.

Supreme Court: Being on select list does not guarantee government job when fresh
recruitment process was ordered to ensure fairness and allow excluded eligible
candidates to participate.

S. Senthil Kumaran Bose vs. State of Tamil Nadu & Ors., Dated: 15.06.2026 (MANU/SC/0636/2026;
2026 INSC 645)

The Supreme Court has held that inclusion of a candidate's name in a select list does not create an
automatic or vested right to appointment, especially when a fresh recruitment process is
ordered to ensure fairness and provide an opportunity to other eligible candidates who were
previously excluded. Upholding directions for a fresh selection exercise for 113 Motor Vehicle
Inspector Grade-ll posts in Tamil Nadu, a bench comprising Justice J.K. Maheshwari and Justice Atul
S. Chandurkar observed that candidates in the revised select list could not claim a vested right to
appointment when their right to participate in the renewed selection process remained intact.
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| civiL

19.06.2026 The Supreme Court has observed that providing basic infrastructure for women
advocates in court premises is linked to their right to life and dignity under Article
21, while hearing a plea over the lack of essential facilities in courts nationwide.

The Supreme Court has endorsed the creation of a Young Lawyers' Professional
Assistance Fund to provide financial support to young advocates, observing that
economic hardships often drive talented lawyers away from litigation practice

| consuMmER

19.06.2026 The Supreme Court has held that the presence of an arbitration clause in an
agreement does not automatically oust the jurisdiction of consumer forums. Setting
aside the orders of the District Forum, State Commission and NCDRC that had
referred a flat possession delay dispute to arbitration, the Court ruled that consumer
forums can adjudicate such disputes on merits despite the existence of an
arbitration agreement.

| compaNny

17.06.2026 The Delhi High Court has observed that it cannot exercise its writ jurisdiction to
issue directions dictating how the National Company Law Tribunal (NCLT) should
list or schedule cases for hearing.

| cRIMINAL

20.06.2026 A special CBI court in Mumbai has acquitted all eight accused, including former
NCP Minister Padamsinh Patil, in the 2006 murder case of Maharashtra Congress
leader Pavanraje Nimbalkar and his driver Samad Kazi.

16.06.2026 The Madhya Pradesh High Court has dismissed the plea of two police constables
accused in a custodial death case, holding that prior sanction under Section 197
CrPC is not required to prosecute police officers for custodial death or violence, as
such acts fall outside the scope of official duty.

The Madhya Pradesh High Court has observed that a victim or complainant must
be given an effective hearing before a court decides on a closure report, even if it is
to be rejected. It set aside an order rejecting an SIT closure report and remanded
the matter for reconsideration after hearing the victim.
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| ELECTRICITY

15.06.2026 The Andhra Pradesh High Court has observed that disputes over the accuracy of
an electricity meter's recording must be referred to the Chief Electrical Inspector to
Government (CEIG) for adjudication under Section 26(6) of the Indian Electricity
Act, 1910.

| ENVIRONMENT

16.06.2026 The Bombay High Court has observed that compensatory afforestation after tree
felling for development projects must be carried out in the same or nearby area.
The court observed that planting trees at distant locations cannot adequately
compensate residents who lose the environmental benefits of the original trees.

| FAMILY

15.06.2026 The Supreme Court has observed that Muslim Personal Law in India applies only
to matters of marriage and inheritance. Consequently, it held that the appellants
cannot claim a right of pre-emption (prior purchase) based on Muslim Personal
Law, as such a right falls outside the scope of marriage and inheritance laws.

The Andhra Pradesh High Court dismissed a husband's plea to transfer a
matrimonial case from the Tirupati Family Court, holding that the court's insistence
on his personal appearance does not establish bias or justify transfer. The Court
said mere apprehension of an unfair trial is not a valid ground for transfer.

| LAND AcauisITION

19.06.2026 The Supreme Court dismissed the Chhattisgarh Government's plea against
compensation awarded to landowners for long-term PWD occupation of their land
without acquisition, terming the challenge frivolous and imposing Rs 2 lakh costs
on the State.

I MEDIA AND ENTERTAINMENT

19.06.2026 The Delhi High Court has directed the Centre to remove online fake news falsely
claiming that the CJ|, judges, and Union Law Ministers participated in a badminton
championship in London, terming the content ex-facie false, malicious, and
derogatory.

News in Brief
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| MOTOR VEHICLE

18.06.2026

| PROPERTY

19.06.2026

16.06.2026

| sErvICE

15.06.2026

News in Brief
15-20 June 2026

The Supreme Court has observed that merely surrendering an insured vehicle to a
financier does not entitle the financier to claim insurance compensation in case of
the vehicle's loss or theft.

The Supreme Court has dismissed businessman P.R. Rajesh Kumar's plea
challenging ED searches conducted at his residence in connection with the
alleged Tamil Nadu State Marketing Corporation linked money laundering case.

The Supreme Court has observed that a homebuyer is entitled to claim
compensation for delay in possession of a flat even after taking possession of the
property.

The Andhra Pradesh High Court has criticized revenue authorities for using an
“arm-twisting” approach to deny and delay relief to an 80-year-old ex-serviceman
and directed them to remove his land from the prohibited properties list and extend
all consequential benefits within two months.

The Madhya Pradesh High Court has observed that allowing a delinquent officer
to head the same department initiating disciplinary proceedings against him is
impermissible and violates natural justice, strongly criticising the State’s decision as
one that “shocks the conscience” of the Court.

The Madhya Pradesh High Court has observed that a life-threatening rescue
operation by a police officer cannot be treated as routine duty to deny him out-of-
turn promotion, noting that he displayed extraordinary bravery by risking his life to
save two persons trapped in a truck near a 200-feet gorge.
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(@\ NOTIFICATION UPDATES

I RESERVE BANK OF INDIA

Notification No.: DOR.SOG(SPE).REC.117/13.03.00/2026-2027, Dated:17.06.2026,
MANU/RMIC/0242/2026

The Reserve Bank of India has temporarily withdrawn the interest rate ceiling on fresh FCNR(B)
deposits of 3-5 year tenors and restrictions on interest rates for NRE deposits of 3 years and above,
effective until September 30, 2026. These amendments modify existing directions on interest rates for
non-resident and foreign currency deposits.

Notification No.: DOR.STR.REC.115/21-01-002/2026-2027, Dated: 16.06.2026,
MANU/RMIC/0236/2026

The amendment revises the capital adequacy framework for NBFCs by updating risk-weight and
capital treatment norms for certain exposures, with the objective of strengthening the resilience of
NBFCs and aligning prudential requirements with evolving financial-sector risks. It also clarifies
regulatory provisions relating to the computation and maintenance of minimum capital requirements.

Notification No.: DOR.MCS.REC.N0.95/01-01-033/2026-2027, Dated: 15.06.2026,
MANU/RMIC/0216/2026

The amendment strengthens the framework for Responsible Business Conduct (RBC) applicable to
Small Finance Banks by aligning governance and business practices with principles of ethical
conduct, customer protection, transparency, accountability, environmental sustainability, and
social responsibility. It requires banks to integrate RBC principles into their policies, decision-making
processes, and stakeholder engagement mechanisms.

I SECURITIES AND EXCHANGE BOARD OF INDIA

Press Release No.:32/2026, Dated: 17.06.2026, MANU/SPRL/0026/2026

SEBI has warned investors against trading in unlisted securities of public limited companies on
unauthorized electronic platforms, emphasizing that these platforms are not recognized by SEBI.
Investors are advised to use only SEBI-recognized stock exchanges for trading to ensure protection
and access to grievance redressal mechanisms.

Circular No.: HO/19/34/11(2)2026-AFD-POD1/1/13764/2026, Dated: 16.06.2026,
MANU/SMIS/0051/2026

The Securities and Exchange Board of India (SEBI) has issued guidelines for winding up Alternative
Investment Funds (AIFs), detailing conditions for retaining proceeds beyond the permissible fund
life and the process for obtaining 'Inoperative Fund' status. AlFs can retain proceeds due to potential
liabilities or operational expenses and may apply for 'Inoperative Fund' status if intending to surrender
registration. These guidelines also apply to Venture Capital Funds under previous regulations.
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Circular No.: HO/47/11/11(1)2026-MRD-POD3/1/13804/2026, Dated: 15.06.2026,
MANU/SMIS/0050/2026

The Securities and Exchange Board of India (SEBI) has issued new norms for determining base
prices, price bands, call auctions in pre-open sessions, and close-out procedures for Exchange
Traded Funds (ETFs). These include dynamic price bands for equity and debt ETFs, fixed price
bands for overnight and liquid ETFs, and specific procedures for commodity ETFs. The provisions will
be effective from September 2026, with necessary systems and amendments to be implemented by
market participants.

I INSOLVENCY AND BANKRUPTCY BOARD OF INDIA

Circular No. : IBBI/RV/103/2026, Dated: 15.06.2026,
MANU/NMIC/0168/2026

The Insolvency and Bankruptcy Board of India (IBBI) has issued guidelines to standardize valuations
conducted under the IBC. The guidelines prescribe uniform formats for valuation reports, specify
documentation requirements for registered valuers, outline minimum contents of valuation
reports, and identify key factors to be considered while valuing assets and receivables. They aim to
enhance transparency, consistency, credibility, and comparability in insolvency valuations,
thereby supporting informed decision-making and value maximization during insolvency and
liquidation proceedings.

I MINISTRY OF FINANCE

Instruction No.: 10/2026-Customs, Dated: 18.06.2026,
MANU/CUST/0033/2026

The Finance Ministry has issued guidelines for data entry, classification, timelines, and
administration of offence cases in the DIGIT application. It specifies the types of cases to be
entered, stages of data entry, and timelines for updating information in DIGIT. The document also
details the responsibilities of nodal officers and emphasizes the importance of accurate and timely
data entry for reporting and performance evaluation.

I MINISTRY OF HEALTH AND FAMILY WELFARE

Notification No. GSR477(E) Dated 09.06.2026, Dated: 15.06.2026,

MANU/HFAM/0077/2026

The Central Government has amended the Drugs Rules, 1945 by removing the term “Syrups” from
the list of medicines exempted under Schedule K. As a result, syrup-based medicines, including

cough syrups, can no longer be sold over the counter under this exemption and will generally require
a valid doctor's prescription for purchase. The amendment came into force on 9 June 2026.

Notification Updates
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I MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

Press Information Bureau, Dated: 16.06.2026,
MANU/PIBU/0777/2026

India and Japan have adopted the Rules of Implementation for the Joint Crediting Mechanism
(JCM) under Article 6.2 of the Paris Agreement. The framework establishes project approval
procedures, credit tracking systems, third-party verification, and governance through a Joint
Committee. The mechanism is expected to promote investments, technology transfer, and low-
carbon projects in India while helping both countries meet their climate commitments and
sustainable development goals.

I MINISTRY OF COMMERCE & INDUSTRY

Press Information Bureau, Dated: 18.06.2026,
MANU/PIBU/0783/2026

The Government e-Marketplace (GeM) has partnered with Common Service Centre (CSC) to
enhance access to government procurement opportunities, especially in rural areas. This
collaboration will establish 50 GeM Suvidha Kendras to support sellers with registration, catalogue
listing, and other onboarding processes. The initiative aims to make public procurement more
accessible and inclusive for various enterprises across India.

Press Information Bureau, Dated: 17.06.2026,
MANU/PIBU/0779/2026

India and the UK have announced the Comprehensive Economic and Trade Agreement (CETA)
and the Agreement on Social Security Contributions, set to take effect in July 2026. CETA will provide
zero-duty access on 99% of India's exports to the UK, significantly enhancing trade and services
exports. The agreements aim to strengthen economic ties, support mobility, and protect sensitive
sectors, aligning with India's vision for economic growth by 2047.

I LABOUR, EMPLOYMENT AND TRAINING

Notification No. 08/01/2024-LE&T, Dated: 15.06.2026,
MANU/SNLD/0045/2026

The Code on Wages (Lakshadweep) Rules, 2025 establish the regulatory framework for the
implementation of the Code on Wages, 2019 in the Union Territory of Lakshadweep. The Rules
provide detailed provisions governing the fixation and revision of minimum wages, classification of
workers based on skill levels (unskilled, semi-skilled, skilled, and highly skilled), working hours,
weekly rest, overtime wages, wage periods, permissible deductions, payment of wages, and bonus,
thereby ensuring a uniform and transparent wage administration and labour compliance regime. The
Rules came into force on 15.06.2026, upon their final publication in the Official Gazette, making the
prescribed wage and compliance framework effective across the Union Territory from that date.

Notification Updates
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LEGAL METROLOGY

Notification No. LM/DNHDD/ENF.RULES/AMEND/2025/34, Dated: 17.06.2026,
MANU/VTDM/0024/2026

The Union Territory Administration has published the draft Dadra and Nagar Haveli and Daman and
Diu Legal Metrology (Enforcement) Amendment Rules, 2026, proposed under Section 53 of the
Legal Metrology Act, 2009. Stakeholders, including manufacturers, importers, packers, dealers, and
consumers, are invited to review the draft and submit objections or suggestions within 30 days from
its publication in the Official Gazette.

Notification Updates
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INTERNATIONAL UPDATES

)
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| AuSTRALIA

Financial Regulation

APRA and ASIC announce reforms to ease compliance obligations under the Financial Accountability
Regime

Australia’s financial regulators, the Australian Prudential Regulation Authority and the Australian
Securities and Investments Commission, have proposed significant reforms to the Financial
Accountability Regime aimed at reducing unnecessary compliance requirements while preserving strong
accountability standards. The proposed changes include the removal of prescribed key function
reporting obligations, a higher threshold for reporting material changes, and the elimination of direct
reporting line information from accountability maps. Regulators believe these measures will reduce
administrative costs and improve operational flexibility for regulated entities. Additional reforms are
expected in financial services licensing and governance reporting requirements. The changes are
scheduled for consultation before implementation by the end of 2026, reflecting a broader move toward
regulatory simplification, efficient compliance, and proportionate accountability.

Construction

New South Wales introduces major building approvals reform through the Building (Approvals and
Practitioners) Bill 2026

The Government of New South Wales has introduced the Building (Approvals and Practitioners) Bill
2026, proposing a comprehensive overhaul of the state's building approval and certification framework.
The Bill seeks to replace existing certification processes with a new approval system covering projects
from design to occupation. It also integrates requirements under the Design and Building Practitioners
Act 2020, centralises regulatory oversight, and introduces specific rules for prefabricated buildings and
manufactured homes. Several existing laws will be repealed to create a more streamlined regulatory
structure. The reforms aim to improve housing delivery, strengthen construction quality, reduce
regulatory complexity, and enhance industry compliance.

Planning

Court upholds approval for additional storeys in Palm Beach residential development

The Planning and Environment Court of Queensland has upheld a decision permitting an increase in
the height of a residential development in Palm Beach from nine storeys to eleven storeys. In Heidelberg
Business Park Pty Ltd & Others v Council of the City of Gold Coast & Another [2025] QPEC 14, the
Court found that the amended project satisfied all requirements under the building height uplift provisions
contained in the Gold Coast City Plan 2016. Although the proposal attracted substantial public
opposition, the Court concluded that the development complied with the relevant planning criteria and
reinforced local character. The judgment highlights the importance of planning compliance, height
uplift provisions, and urban development standards when assessing large-scale residential projects.

International Updates
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| cHINA

Trade & Customs

Turkiye launches anti-dumping investigation into solar glass imports from China, Malaysia and
Vietnam

The Government of Turkiye has commenced an anti-dumping investigation into imports of solar glass
originating from China, Malaysia, and Vietnam. The investigation was initiated following allegations from
domestic manufacturers that imported products significantly increased between 2022 and 2025,
negatively affecting local producers. According to the complaint, imported solar glass was sold at prices
that undercut domestic products and contributed to declining production, sales, profitability, and market
share within the local industry. Interested parties have been invited to participate and submit responses
within the prescribed period. The investigation reflects growing attention to trade remedies, market
protection, fair competition, and domestic industry safeguards.

| HoNG KONG

Arbitration & Alternative Dispute Resolution

Court clarifies limits on provisional liquidators where disputes remain subject to arbitration

The Grand Court of the Cayman Islands has provided further guidance on the powers of Joint
Provisional Liquidators in the case known as Energy Evolution 2 [2026] CIGC (FSD) 22. The dispute
arose from a shareholder conflict involving a joint venture where underlying issues had already been
referred to arbitration under the rules of the Hong Kong International Arbitration Centre. The Court
clarified that provisional liquidators may be appointed to protect assets and prevent misconduct but must
not interfere with matters reserved for the arbitral tribunal. The judgment also explains how directors’
powers continue after such appointments and outlines restrictions on liquidator involvement during
ongoing arbitration proceedings. The decision strengthens legal certainty regarding insolvency
proceedings, arbitration autonomy, corporate governance, and asset preservation.

| INDONESIA

Environment & Climate Change

Indonesia expands forestry carbon trading framework and recognises international carbon units

Indonesia has introduced Minister of Forestry Regulation No. 6 of 2026, establishing a revised
framework for carbon trading within the forestry sector. The regulation replaces earlier rules and aligns
with Presidential Regulation No. 110 of 2025, while granting the Minister of Forestry primary oversight
responsibility. A notable feature of the reform is the recognition of both domestic and approved
international carbon units, allowing broader participation in carbon markets. The framework applies
specifically to carbon generated from forestry-related climate mitigation activities. By opening the market
to international standards, Indonesia aims to strengthen carbon trading, promote green investment,
improve environmental governance, and support national climate change mitigation objectives.
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| vAPAN

Patents

Federal Circuit upholds ruling in Otsuka v. Lupin over tolvaptan manufacturing patent dispute

The United States Court of Appeals for the Federal Circuit has upheld a ruling in Otsuka Pharmaceutical
Co. v. Lupin Ltd.,, No. 24-2297 (2026) concerning the manufacture of the kidney disease drug
JYNARQUE. The dispute centred on whether Lupin's proposed generic manufacturing process infringed
United States Patent No. 8,501,730 and United States Patent No. 8,273,735. Otsuka argued that
Lupin's process produced highly pure tolvaptan covered by its patents, while Lupin maintained that its
manufacturing method fell outside the patent claims. The Court ultimately agreed with Lupin and
confirmed that infringement had not been established. The ruling highlights the challenges involved in
proving patent infringement, interpreting product-by-process claims, and establishing evidence
relating to pharmaceutical manufacturing processes.

| mALAYSIA

Employment & Labor

Malaysia expands social security protection to cover non-employment related injuries

Malaysia has introduced significant amendments to its social security framework through the Employees’
Social Security (Amendment) Act 2026, extending protection to employees who suffer injuries outside
the course of employment. Effective from 1 June 2026, workers will now receive coverage on a 24-hour,
7-day basis, regardless of whether an accident occurs during working hours. The reform forms part of the
LINDUNG 24/7 Initiative, aimed at strengthening employee welfare and social protection. Additional
contributions will be gradually implemented, although the extra financial burden will be borne by
employees. The accompanying regulations also revise benefit rates and introduce provisions specifically
addressing non-employment injuries. The reforms represent a major step toward enhanced employee
protection, social security coverage, and workforce welfare.

| NEW ZEALAND
Shipping & Transport

Court confirms valid notice of readiness remains essential for commencement of laytime

The Commercial Court has reaffirmed the principle that laytime cannot commence without a valid Notice
of Readiness in Trans Trade RK SA v Sebat Shipping and Trading Company. The dispute arose from a
voyage charter involving the vessel MV Sebat, where a notice was issued before the vessel reached its
contractual destination. An arbitral tribunal had previously concluded that laytime began when cargo
operations commenced despite the invalid notice. However, the Court rejected that approach and clarified
that cargo operations alone do not automatically trigger laytime unless there is an agreement, waiver, or
estoppel. The judgment provides important guidance for the shipping industry regarding charterparty
obligations, demurrage claims, arbitration awards, and maritime contractual certainty.
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| siINGAPORE

White Collar Crime

Monetary Authority of Singapore introduces licensing exemption framework for Single Family
Offices

The Monetary Authority of Singapore has implemented a new licensing exemption framework for
qualifying Single Family Offices, effective from 15 June 2026. The revised regime provides a
standardised exemption under the Securities and Futures Act 2001, eliminating the need for many family
offices to seek individual regulatory approvals. The framework establishes uniform eligibility requirements
while strengthening oversight against money laundering risks and improving regulatory consistency
across the sector. Family offices must satisfy specific ownership and management conditions to qualify for
the exemption. The initiative is expected to enhance Singapore’s attractiveness as a wealth management
hub while maintaining strong standards of financial regulation, compliance, and risk management.

| THAILAND

Internet & Social Media

Growing scrutiny of digital platforms raises questions over responsibility for scam-related
advertising

Thailand is witnessing increasing debate over the responsibility of digital platforms in preventing scam-
related advertisements from reaching consumers. Recent litigation involving an online platform has
renewed discussion about whether digital intermediaries should bear greater accountability for fraudulent
content distributed through their services. Although Thailand currently lacks a dedicated platform liability
framework for scam advertisements, existing laws such as the Consumer Protection Act B.E. 2522
(1979) prohibit misleading and deceptive advertising practices. Policymakers are increasingly examining
whether technology companies should play a stronger role in preventing online fraud. The issue
highlights the growing importance of consumer protection, digital governance, online safety, and
platform accountability in the digital economy.

| usa
Banking

Industry groups challenge Oregon interest rate cap law in federal court

Several leading financial services associations have filed a federal lawsuit challenging Oregon’s
implementation of House Bill 4116, which applies a 36% interest rate cap to certain consumer loans. The
plaintiffs argue that the legislation conflicts with the Depository Institutions Deregulation and Monetary
Control Act of 1980, particularly provisions governing interstate lending by state-chartered banks. They
further contend that the law improperly regulates lending activities conducted outside Oregon's
jurisdiction. The dispute raises significant questions regarding federal pre-emption, interstate banking
regulation, and the limits of state authority over financial institutions. The outcome could influence similar
legal challenges in other jurisdictions.
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Capital Markets

Supreme Court rules Securities and Exchange Commission need not prove investor loss in
disgorgement cases

The United States Supreme Court has delivered an important ruling in Sripetch v. Securities and
Exchange Commission, holding that the Securities and Exchange Commission is not required to prove
that investors suffered financial losses before seeking disgorgement of unlawful gains. The judgment
addresses ongoing debates surrounding the scope of the Commission’s enforcement powers following
earlier decisions in Kokesh v. Securities and Exchange Commission and Liu v. Securities and
Exchange Commission. The Court concluded that disgorgement remains available even where direct
pecuniary harm cannot be demonstrated. The decision strengthens the Commission’s ability to pursue
enforcement actions, recover unjust enrichment, and deter violations of securities laws.

Securities and Exchange Commission proposes major overhaul of registered offering framework

The Securities and Exchange Commission has proposed extensive reforms to the registered offering
process applicable to public reporting companies, including business development companies and
registered closed-end funds. The proposals would expand eligibility for streamlined registration
procedures, extend benefits currently available to well-known seasoned issuers, and simplify regulatory
requirements for capital raising activities. Market participants are expected to evaluate how the changes
may affect fundraising strategies and disclosure obligations. The initiative reflects the Commission’s
broader efforts to modernise capital markets regulation, improve market efficiency, and facilitate
access to investment capital.

Supreme Court rejects implied private right of action under Investment Company Act

In FS Credit Opportunities Corp. v. Saba Capital Master Fund, Ltd., No. 24-345, the United States
Supreme Court ruled that Section 47(b) of the Investment Company Act does not create an implied
private right of action allowing investors to seek rescission of contracts. The decision resolves a long-
standing disagreement among federal appellate courts and limits the ability of private parties to bring
certain claims under the Act. The Court emphasised that Congress did not expressly provide such a
remedy within the statutory framework. The ruling is expected to increase legal certainty for investment
fund managers while reducing the scope of private securities litigation.

Securities and Exchange Commission proposes elimination of key market structure protections

The Securities and Exchange Commission has proposed rescinding Rule 611 and Rule 610(e) of
Regulation National Market System, two provisions that currently govern trade-through protections and
restrictions on locked or crossed markets. If adopted, trading venues would gain greater flexibility in
routing and executing orders without being required to access all superior quotations displayed
elsewhere. Regulators believe the proposal could modernise market operations, while critics have raised
concerns about market fragmentation and investor protection. The proposal represents one of the most
significant potential changes to equity market structure, trading regulation, and securities market
operations in recent years.

Ninth Circuit hears arguments in landmark shadow trading insider trading appeal

The United States Court of Appeals for the Ninth Circuit has heard oral arguments in Securities and
Exchange Commission v. Matthew Panuwat, a closely watched case involving the concept of shadow
trading. The case concerns allegations that Panuwat traded securities of another company while
possessing confidential information about his employer. During the hearing, judges questioned
arguments advanced by both parties regarding fiduciary duties and insider trading policies. The eventual
decision could have significant implications for the treatment of material non-public information, insider
trading compliance, and enforcement of securities laws in the United States.
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| VIETNAM
Copyrights

European court decision reshapes copyright protection for functional product designs

Legal experts in Vietnam are examining the implications of Cofemel v. G-Star, a landmark judgment of the
Court of Justice of the European Union, which has broadened the understanding of copyright protection
for functional products. The dispute arose after fashion company G-Star Raw alleged that Cofemel -
Sociedade de Vestuario SA copied its “ARC” and “ROWDY” clothing designs. The case centred on
whether clothing designs that serve practical functions can also qualify for copyright protection. The Court
clarified that a product may receive copyright protection if it reflects original creative expression,
regardless of its functional nature. The decision is expected to influence future discussions concerning
copyright law, industrial design protection, creative originality, and intellectual property rights for
commercial products.
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